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No. ‘}45(2],‘1'3(\"11-‘;’-1_.11-8[
Dated Lucknow, April 14, 1981

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publication of the following English translation of the
uttar Pradesh Krishi Evam Prodyogik Vishwavidalya (Sanshodhan) Adhiniyam, 1981
(Uttar Pradesh Adhiniyam Sankhya 8 of 1981), as passed by the Uttar Pradesh Legislature and
assented to by the Governor on April 13, 1981 ;

THE UTTAR PRADESH KRISHI EVAM PRODYOGIK VISHWA.-
VIDYALAYA (SANSHODHAN) ADHINIUAM, 1981

[U. P. Act no. 8 oF 1981]
(As passed by the Uttar Pradesh Legislature)

AN
ACT

further to amend the Ultar Pradesh Krishi Evam Prodyogik Vishwavidyalaya
Adhiniyam, 1958.

It 15 HEREBY enacted in the Thirty-second Year of the Republic of India
as follows :

Short title. 1. This Act may be called the Uttar Pradesh Krishi Evam Prodyogik
Vishwavidyalaya (Sanshodhan) Adhiniyam, 1981

Amendment of . 2. In section 11 of the Uttar Pradesh Krishi Evam Prodyogik Vishwa-

section 11 of +j ; iniva 5a
P A S vidyalaya Adhiniyam, 1958,

of 1958. (@) after sub-section (1), the following sub-section shall be inserted,
namely :—

“(1-A) Where the Kuladhipati (Chancellor) does not consider any
one or more of the persons recommended by the Committee to be suit-
able for appointment as Kulpati (Vice-Chancellor) or if one or more
of the persons recommended is or are not available for appointment and
the choice of the Kuladhipati (Chancellor) is restricted to less than

three persons, he may require the Committee to submit a panel ot fresh
names in accordance with sub-section (1).”

(b) in sub-section (6), the following proviso shall be inserted at the
end, namely :—

“Provided that the Chancellor (Kuladhipati) may from time to
time extend the term of appointment of any person to the office of
Vice-Chancellor (Kulpati) under this sub-section, -so however, that
the total term of such appointment (including the term fixed in the
original order) does not exceed one year.”

By order,
G. B, SINGH,
Sachiv,
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No. 1244 (2)fXVIL-V-1—1(KA) 9-20.
Dated Lucknow, May 5, 2000

IN pursuance of the provisions of clause (3) of Article 343 of the Constitution, of India,
the Governor is pleased to order the publication of the following English translation of
the Uttar Pradesh Krishi Evani Prodyogik Vishwavidyalaya (Sanshod han) Adhlniyam, 2000
(Uttar Pradesh Adhiniyam Sackhya 19 of 2000) as passed by the Uttar Pradesh Legislature
and assented to by the Governor on May 5, 2000. ' E

THE UTTAR PRADESH KRISHI EVAM PRODYOGIK
VISHWAVIDYALAYA (SANSHODHAN) ADHINIYAM, 2000
: (U. P. Act No. 19 oF 2000)
{A4s passed by the Uttar Pradesh Legislature}

AN
ACT

further to amend the Uttar Pradesh Krishi Evam Prodyegil Vishwa-
vidyalaya Adhiniyam, 1958, ’

It 1S HEREBY enacted in *;hé{ Fifty-first Year of Republic. of India
as follows :— ; : '

1. (1) This Act may be called the Utiar Pradesh Krishi Evam  Short title and
Prodyogik Vishwavidyalaya (Sanshodhan) Adhiniyam, 2000. - commencemont

(2) It shall be deemed to have come iato force on March 3, 2000,

2. In section 2 of the Uttar Pradesh Krishi Evam Prodyogik Vishwa-  Amcudment of
vidyalaya Adhiniyam, 1958, hereinafter referred to as the principal Act, aﬁct,;cnagt n.gl
in clause (1) for the words “the Chandrashekhir Azad Krishi #vam  :9or19s8
Prodyogik Vishwavidyalayz™ the words ‘“the Chandrashekhar Azad Krishi
Evam Prodyogik Vishwavidyalaya or the Sardar vallabh Bhai Patel Krishi
Evam Prodyogik Vishwavidyalaya™ shall be substituted. ’ :

3, Insection 2-A of the principal Aci,— o f"‘f*‘-?’f“@éﬁgﬁi of
. . . » . e g e \ sagfion d-
(d) in the marginal heading, the words “‘at Faizabad and Kanpar” .
shall be omitted; ' _ ’ : ;
(b) after sub-section (1), ihs following sub-section shall be
inserted, Gamely - , ; ,
- #(i-A) Besides thé Universilies referred to in sub-section (1),
there shall be established, with sifect from such date as the State
Governmeni may by notification -in the Gazeste appoint in that
behalf a TJniversity at Meerat to be known as the Sardar Vallabh
Bhai Patel Krishi Evam Prodyogik Vishwavidyalaya.
(¢) in sub-section (2) for the vords and figure *‘sub-section (1}
the words and figures “*sub-ssction {1) or sub-section {1-A)” shall be

substituted. * ‘
4. In the principal Act, jor the existing Schedule the fsilowing Ameadmsnt of
S$chedula shall be substitute?, namely :— ihs Sgnedule

“THE SCHEDULE
{Sez section §=A)

3 oS R e st S T 5 G s ST S A TN L b i i (S s e e A s e en

o T e s oA AT a1 € i D T 00T ey N ol

Serial | Name of the University ‘ Arca withia which the University
10. : ‘ shall exercise jurisdiction for. the
‘ : purposes of exiension, training .
and research
1 2 3

1. Gobind Ballabh Pan: Krish! Evam Prodyogik
Vishwavidyslaya—-

(@} until the establishment of the Sardar Kumaun, Garhwa;l,'- Moradabad,

Vallabh Bbai Patel Krishi Bvam Prodyogik  Bareilly, Saharaapur and Meerut
Vishwavidyalaya - Divisions :




4 ,‘“‘ YT AT "lﬂ°, S "R LIUU_U

1T 2 | o 3
*° ' (b) upon the establishment of the Sardar Kumaun, Garhwal, Moradabad
" Vallabh Bhai Patel Krishi Evam Prodyogik and Bareilly Divisions
, Vishwavidyalaya _ : :
2  Narendra Deva Krishi Bvam Prodyogik Falzabad,  Gorakhpur,  Basti,
vishwavidyalaya Devipatan, Varanasi, Azamgarh
x . e , o and Mirzapur Divisions :
3  Chandrashekhar Azad Krishi Evam Prodyogik - .
" Vishwavidyalaya— : :
" (a) until the establishment of the Sardar Kanpur, Lucknow, Jhansi, Agra,
vallabh Bhai Patel Krishi Evam Prodyogik  Allahabad =nd Chitrakootdham
Vishwavidyalaya, _ Divisions
{d) vpon the establishment of the Sardar Kanpur,  Luoknow, Jhansi, -
vailabh Bhai Patel Krishi Evam Prodyogik Allahabad and Chitrakootdham
Vishwavidyalaya _ Divis_ions ; ' o
" 4  Sardar Vallabh Bhai Pate! Krishi Evam Meerut, Saharanpur and Agra
- Prodyogik Vishwavidyalaya.  Divisions.”*
' Repeal and 5. (1) The Uttar Pradesh Krishi Evam Prodyogik Vishwavidyzlaya , :
Savings (Sanshodhan) Adhyadesh, 2000 is hereby repealed. : B}

S "~ (2) Notwithstanding such repeal, anything done or any action taken ono?f
L C under the provisions of the principal Act as amended by the Ordinance ~ 2000 |
f ' " referred to in sub-section (1) shall be deemed to have been done or taken
under the corresponding provisions of the principal Act as amended by the

Act as if this Aot were in force at all material times. '

Byorder,
Y. R. TRIPATHI,
Pramukh Sachiv,

4 .

516 €0 30 fo~~qofo 44 wr0 Famro——(460) -—2000~-850 (#F 0}




IR U FERNY ToIC, 05 3N, 2006 3

No. 361/VI1-V-1-1(Ka) 13-2006
Dated Lucknow, April 05, 2006

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Krishi
Evam Prodyogik Vishwavidyalaya (Sanshodhan) Adhiniyam, 2006 (Uttar Pradesh Adhiniyam Sankhya 12
of 2006) as passed by the Uttar Pradesh Legislature and assented to by the Governor on April 04, 2006.

THE UTTAR PRADESH KRISHI EVAM PRODYOGIK VISHWAVIDYALAYA
{(SANSHODHAN) ADHINIY AM, 2006

(U.P. Act no. 12 of 2006)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya Adhiniyam, 1958.

IT IS HEREBY enacted in the Fifty-seventh Year of the Republic of India as follows:—

I. This Act may be called the Uttar Pradesh Krishi Evam Prodyogik Shorttitle
Vishwavidyalaya (Sanshodhan) Adhiniyam, 2006.

2. Afier section 26 of the Uttar Pradesh Krishi Evam Prodyogik Insertion of
section 26-A of

Vishwavidyalaya Adhiniyam, 1958 the following section shall be inserted, namely:— UP. Act no. 45 of
1958
“26-A. Notwithstanding anything to the contrary contained in any
Regularisations . . ~
of certain other provision of this Act or the statute made thereunder any
teachers

teacher of the University who was appointed as  lecturer/part
time lecturer on or before December 31, 1997 without reference to the
Selection Committee by way of a short term or part time arrangement in
accordance with the provisions for the time being in force for such
appointment, may be given substantive appointment by the Board, if any
substantive vacancy of the same cadre and grade in the same department is

available if such teacher—

(i) is serving as such on December 31, 1997 continuously since

such initial appointment by way of short term/part time arrangement;

(ii) possesses the qualifications required for regular appointment
to the post under the provisions of the relevant statutes in force on the

date of the substantive appointinent;

(ii1) has been found suitable for regular appointment by the
Board.

A teacher appointed by way of short term/part time arrangement as
aforesaid who does o =t 2 substantive appointment under this clause shall

ccase 1 hold such pos: ¢ such date as the Board may specify.”
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh State Universities Act, 1973 was amended by the Uttar Pradesh State
Universities (Amendment) Act, 2004 (U.P. Act no. 23 of 2004) to provide for giving substantive
appointment by the Executive Council to such teachers of the University as where appointed as short
term/part time lecturers on or before December 31, 1997 without reference to the Selection Committee
subject to the availability of substantive vacancy. Certain such short term / part_time lecturers were
appointed under the Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya Adhiniyam, 1958. With a
view to maintaining uniformity in all types of University it has been decided to amend the said Act of 1958
to provide for giving substantive appointment by the Board to such teachers of the University as are
appointed on or before December 31, 1997 without reference to the Selection Committee subject to the
availability of vacancy for appointment. '

The Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya Sanshodhan Vidheyak, 2006 is
introduced accordingly.

By order.

RAM HARI VIJAY TRIPATHI,
. Pramukh Sachiv.
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THE UTTAR PRADESH KRISHI EVAM PRODYOGIK VISHWAVIDYALAYA
(DWITIYA SANSHODHAN) ADHTNIYAM 2006
(U.P. ACTNo. 16 OF 2006)
[As passed by the Uttar lsmdesh Legislature]
AN
ACT

further to amend the Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya
Adhiniyam, 1958.
IT IS HEREBY -enacted in the Fifty-seventh Year of the Republic of Hidia as
follows :— ;
1. This Act may be called the Uttar\Pradesh Krishi Evam Prodyogik  Shorttitle
Vishwavidyalaya (Dwitiya Sanshodhan) Adhmxyani. 2006. ‘ ,
2. In section 14 of the Uttar Pradesh’ Krishi Bvam Prodyogik Amendmentof

oy RN

Vishwavidyalaya Adhiniyam, 1958 aﬁer sub-sectlon (3) the followmg sub—secnon ?:":;4“:25'
shall be inserted, namely :— R S e 1os

(3-a) The Regxstmr shall be responsible for orgamsmg, by rotat:on,
Joint Entrance Examination for admission in all courses of study of the three
. State Agncultnral Umversmes . :

STATEMENT OF OBIECI'S AND REASONS
The thrchmversmes namely :— "~ - ;
1. Narendra Dev Knsln Evam Prodyoglk V:shwavxdyalaya Faxzabad,

2 Chmdta Shekhar Amd Knsin Evam Prodyogxk Vlshwavxdyalaya Kanpur and

b 3. Sardar Vallabh Bh:u ?atel Krishi Evam Prodyogik Vlshwawdyalnya Meemt, :

L established under the Uttar Pradesh Krishi Evam Prodyoglk Vishwavidyalaya Adhiniyam, 1958 (UP. Act

. no. 45 of 1958) are conductmg their entrance’ examinations sepamtcly for admission in their various
courses of study dne to,whlch the candxdates seekmg adm:ss:on in Knsh1 Evam Prodyogik course of study

tlon m all courscs of study of the three State Agncultural Umversmes

The U' : »Pradcshy Krishi Evam Prodyog;k Vishwavidyalaya (Dwitiya Sanshodhan) Vldheyak,
2006 is mtroduced accordmgly

By order,

RAM HARI VIJAY TRIPATHI,
Pramukh Sachiv.

do THo o ﬁo——?o WMo 231 IR (Reo)—(351)~2006—-597—(FFYE / AHRE) |
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No. 301(2YLXX lX-V-.l—IO(ka)?.?-?.OO‘)
Dated Lucknow, March (2. 2010

NOT H" lC ATION

Miscclancous

IN pursuance ol the provisions of clause (3) of Anicle 348 of the €omstitution; the
Governor is pleased 1o order the publication of the {ollowing English irznsiatios of the Uar
Pradesh Krishi itvam l’mdyoglk Vishwavidyalaya (Sanshodhan) Adhimism: 2010 (Uuar
Pradesh Adhinivam Sankhya 8§ of 2010} as passed by the Uttar Pradesh Lcysim 7¢ and asscntud
10 by-the Governor on March 02, 2010 -

Illl UTTAR PRADESH KRISHT EVAM PRODYO(:[K VISHWAVIDYALAYA
(SANQHODHAN) ACT, 2010
(U.P. Acino. 8 of 2010)
[As pussed by the Uttar Pradesh Legistature/
AN |
ACT .
finther 1o amend  the Untar Pradesh’ Krishi Fvam Prodvagik Vishwenidvadaza
Adhinivam, 1938,
IT 1S HEREBY cnacted in the Sixty-first Year of the Republic of India as follows ;-

I. (1) This Act may be called the Uttar Pradesh Krishi Fvam Prodyogik Shon tivle
Vishwavidyalaya .(Sanshodhan) Adhiniyam, 2010.

(2) It shall come into force on such date as the Statc Governinent may. by
notification appoint. : :

2. In section 2 of the Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya Amendnnntor
Adhiniyam, 1958, hercinafter referred to as the principal ‘Act, in clause () for the Section 2arU P
words ‘‘the Sardar Vallabh Bhai Patel Krishi Evam Prodyogik Vishwavidyalaya'' the ~Actnv. 45 of
words “the Sardar Vallabh Bhai Patel Krishi Evam Prodyogik Vishwavidyalaya or the |, 1938
Manyawar ‘Shri Kanshi Ram Ji Krishi Evam Prodyogik Vishwavidyalaya, Banda,”
shall be subwumed :

" 3. section 2-A of the principal Act, - ARKRIOMENt ol
(a) affer sub-scction (1-A) the following sub-section shall be inserred, ™" A

namely:
“*(1-B} Besides the Universities refferd to in sub-section {1} and .sub-

section (1-A) there shall be established with cffeet from such date as the State.

Government may. by notification in the Guzette, appoint in that behall a

University at Banda to be known as the Mauy‘m ar Shri Kanshi Ram i Krishi

Fvam Prodyoyk Vishwavidyalaya, Banda'’ «

{b) in sub section (2)fa: the words and figures ““sub-section (1) or sib-
section {1-A)" the words and f igures “*sub-scction (1) or sub-section {1-A)
br sub—sectiun (1-BY}'" shall be substituted.

4. In the Schedule to the principal Act.~ - Amendmetit of the
Schedute

{a) in serial no. 3, in clause (b), in column-3 for the words * Jhansi.
Allahabad and Clulrakootdham" the words ‘‘and Allahabad™ “shall be
substituted. T

(b) in serial no. 4. in column-3 for the .words “‘and Agra’ the wbrds ’
“**Agra. Bareilly. Aligarh and Moradabad ™ shall be substituted. '

{c) afier serial no. 4 the following serial shall columnwise be \ub\nm[ed

‘namely: .

i . _ 2 - .3

5 - | Manyawar Shri Kenshi Ram Ji Krishi Evam | Jhansi  and hnrakomdlmm
Prodyogik Vishwavidyalaya, Banda Divisions i

FI P
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STATEMENT OF OBIECTS AND REASONS

The Uttar Pradesh Krishi Evam Prodyogik Vishwavidya]éya Adhintyam, 1958 (U.P. Act no. 45
of 1958) has been enacted to establish and incorpofa;e Agricultural Universities for the development of
agriculture in the State of Urtar Pradesh. At present three Uni\rersil-ics namely Chandra Shekhar Azad -
Krishi  Evam _Prodyopik Vishwavidyalaya Kanpur. Narendra [Dev  Krishi Evam Prodyogikv
Vishwa.vidyala.-y% Faizabad and Sardar Vallabh Bhai Patel Krishi Evam Prodyogik - Vishwavidyalaya -
Meerut are functionifig:in the -State under the said Act. It has been decided 10 amend. the said Act to
cstablish an Uni;ve;‘:s'ity at Banda to be known as Manyawar Sllri rlﬂanshi Ram Ji Krish{i Evam Prodyogik
Vishwavidyalaya. Banda for the development of agriculiure inthe Bundelkhand region. .

The Uttar Pradesh Krishi Evam Pfodyogik Vishwavidyalaya (Sanshodhan) Vidheyak, 2010 is .

introduced accordingly.

By order,
P. V. KUSHWANA,
Sachin.

RoTHGado—Totio 1167 ﬁmu 1 {f¥o)-2010—(2482)--597 WiEi—~{ergE / THRT) |

Hordcgotdio-Yedlo 236 Hio (aarm}—zmq—(zass)—aso srfévf-'(wcig\ﬁ / IHAT) |



MR TO—TBoTHolo / Teo—
8o / THollo—91 / 261 4—16
TR g I Ve seHd &

HH-Ho—266

B wﬁsﬁammm@m

B WW
T e tRRe

HAT—1, €U (&)
(R wew ifRfam)

wES, §elfaar, 4 fewmy, 2014
STETEY 13, 1936 ¥d T

faemil srpmT—1

HE 1528/79-f3-1—14-1()-13-2014
e, 4 R, 2014

g

fafae

WG B CHREET B T 200 B AT AU WEIRY A SR Ry P wE e

Reafere (Wavm) fves. 2014 W A6 o1 Rerar, 2014 B 3790 E @ ok @® W
Tau SR W 19 W 2014 @ WU A wWERY g W afgEe gw wwilte s

Sl

IR ¥ P Td HiefiE Rvafiarag @oew) saffm, 2014
(SR W AfRfraw wEar 19 |9 2014)
(e IR wew Rum Avea g wRka gan)
FER FRW FfR @ e fvafieresn wfdfygy, 1058 & arer wem

W @ ¥
arfefram
ARG TR B U9ed of # Feafafea s o= s & -

- —mmﬁﬁwwmrm@mﬁwﬁa@(m)mﬁw wier =
2014 THET ST | _


Taniya
Highlight


2 QR WO IR Nore, 4 fewER, 2014

— 2-IRR ¥ G T MM fraarr o 1oss R o g
45@19?&3@:!]% mwgﬁm?ﬁm(ﬁ)ﬁﬂawsﬁmmﬁﬁgﬁ@
| sheife R, e @ WM W v @ gl st Rrf,

&R 2 @

S gier @ f3A o

10 2-¢ &1 37 IfRfEn & umr 2.6 A SwrT (1-w) ¥ TR aeR SR e of

W g @ s R, g @ s w®owe cwiw g e daiis
frvafenea, Tier @ fRd @

ST nﬁaaﬂﬁmaﬁa@aﬁrﬁmm—snm—zqw‘mw

A mwwﬁrmﬁmwﬁmwmﬁw

et fRvafaereg, afer v &Y Wt

TR yRY Pt g e Reaferem afffaw 1958 (@R vy sRPm Fem o ws
1956; P AT IR wew I A T @ e @ R oR vl o e el e
w1 G R e o g ) e A wed fufron & adw wwn 4 er Rvalonen suty wesr
et Y e sieifhe Rrafierds, eR, W 4T P vE et fivafamren, g, wweR
qeerd Mg TeE P we delfie Rl o oiR Aram A whiRm ) gRotd stafe
eafierer, 9w o R @ £ W@ ffrn few m @ & oarew A whirm B R o
srenfires Rrvafienera, aer &AM ovaff o) o oY o9 deifie R, o o 8RR
<F IRfEm o waifte fem @R |
TETER SR TR $iY vd defie fewafienea (W) R, 2014 Revenfie faa o
&
TS 3,
THo dlo R,
e A

No. 1528(2)LXXIX-V-1-14-1(Ka)-13-2014

Dated Licknow. December 4, 2014
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India. the

Governor is pleased to order the publication of the following English translation of the Utiar Pradesh Krishi
Evam Prodyogik Vishwavidyalaya (Sanshodhan) Adhiniyam. 2014 (Untar Pradesh Adhiniyam Sankhya 19
of 2014; as passed by the Unar Pradesh Legislature and assented 1o by the Gavernor on December 01,
2014
THE UTTAR PRADESH KRISHI EVAM PRODYOGIK VISHWAVIDYALAYA
{SANSHODHAN) ADHINIYAM, 2014
(U.P. ACT No. 19 OF 2014)
(As passed by the Uniar Pradesh Legisiatiure)
AN
ACT
Jurther to amend the Uitar Pradesh Krishi Evam Prodvogik Visinvavidyalay@
Adiiniyenn, 1958,
IT is MEREBY enacted in the Sixty-fifth Year of the Republic of India 25
folows :~

Shor titke I 'lhzs Act may be called the Unar Pradesh Krishi Evam Prodyogik
Vl'sh\’\‘d\"ld}’:ﬂd\’d {Sanshodhan} Adhinivam. 2014,
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2. In section 2 of the Uttar Pradesh Krishi Evam Prodyogik Vishwévidyalaya Amendmer: of
Adhiniyam, 1958. hereinafier referred to as the principal Act, in clause (I for the ;\eccfi;’: iSO 2%2‘58
words " the Manyawar Shri Kanshi Ram Ji Krishi Evam Prodyogik Vishwavidyalaya,

Banda" the words “the Banda Krishi Evam Prodyog;k Vishwavidyalaya, Banda." shall
be substituted.

3. In section 2-A of the principal Act. in sub-section (I-B) for the words "the  Amendiment of
Manyawar Shri Kanshi Ram Ji Krishi Evam Prodyogik Vishwavidyalaya. Banda.” the S¢€4on3-A
words “the Banda Krishi Evam Prodyogik Vishwavidyalaya, Banda." shall be
substinered, ’ ‘

4. In the Schedule to the principal Act, in serial no 3, in column 2-for the Amendmentof the

words "the Manyawar Shri Kanshi Ram Ji Krishi Evam Prodyogik Vishwavidyalaya, Sehedule
Banda."” the words “the Banda Krishi Evam Prodyogik Vishwavidyalaya, Banda.” shali
be sihstituted,

STATEMENT OF OBIECTS AND REASONS

The Utlar Pradesh Krishi Evam Prodyogik Vishwavidyalaya Adhiniyam, 1938 (U.P: Act no. 45
of 1958) has been enacted 10 establish and incorporate Agricultural Universities for the development of
agricufture in the State of the Uttar Pradesh. At present four Universities namely the Chandre Shekhar
Azad Krisht Evam Prodyogik Vishwavidyalaya, Kanpur. the Narendra Dev Krishir Evam Prodyogik
Vishwavidyalays., Faizabad, the Sardar Vaflabh Bhai Patet Krishi Evam Prodydgik Vishwavidyalaya.
Meerut and the Manyawar Shri Kanshi Ram Ji Krishi Evam Prodyogik Vishwa\}idyaiaya, Banda are
func'\ioning in'the State Under the said Act. It has been decided to amend the said Act to change the name
of the Manyawdr Shri Kanshi Ram Ji Krishi Evam Prodyogik Vishwavidyalaya, Banda as the Banda Krishi
L\’dm Prodyopik Vishwavidyalaya, Banda. ‘

The Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya (Sanshodhan). Vidheyak, 2014 is
introduced accordingly.

- By order,
S. B. SINGH,
Pramulh Sachiv.
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No. 1450(2)/LXXIX-V-1-19-1(Ka)5-19
Dated Lucknow, August 5, 2019
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the
Governor is pleased to order the publication of the following English translation of the Uttar
Pradesh Krishi Evam Prodyogik Vishwavidyalaya (Sanshodhan) Adhiniy;m, 2019 (Uttar pradesh
Adhiniyam Sankhya 9 of 2019) as passed by the Uttar Pradesh Legislature and assented to by the
Governor on August 2, 2019. The Krishi Shiksha Evam Anusandhan Anubhag is administratively
concerned with the said Adhiniyam.
THE UTTAR PRADESH KRISHI EVAM PRODYOGIK VISHWAVIDYALAYA
(SANSHODHAN) ADHINIYAM, 2019
(U.P. Act'No. 9 of 2019)
[As passed by the Uttar Pradesh Legislature]
a :
ACT

further to amend the Uttar Pradesh Krishi Evam Proaﬁ:ogrk Vrshwavmjzalaya
Adhinivam, 1958.

IT 1S HEREBY enacted in the Seventleth Year of the Republic of India as
follows:- ) o

1.. This Act may be called the Uttar Pradesh Krishi Evam Prodyogik Shorttitle
Vishwavidyalaya (Sanshodhan) Adhiniyam, 2019,

2. In section 2 of the Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya Amendment of
. section 2 of U.P.
Adhiniyam, 1958, hereinafter referred to as the principal Act,- Act no. XLV of 1958

(a) for clause (k), the following clause shall be substituted, namely :-

~ "(k) 'Teacher' means a persen not below the rank of Assistant Professor
duly appointed as per the norms and guidelines of UGC and ICAR in this.
regard by the University"; and

(b) in clause (1) for the words "the Narendra Deva Knsh1 Evam
Prodyogik Vishwavidyalaya" the words " the Acharya Narendra Deva Krishi
Evam Prodyogik Vishwavidyalaya," shall be substituted.

3. In section 2-A of the principal Act in clause (i) of Sub-section (1) for the ~Amendment of
words "a University at Faizabad to be known as the Narendra Deva Krishi Evam section 2-A
Prodyogik Vishwavidyalaya;" the words "a University at Ayodhya to be known as the
Acharya Narendra Deva Krishi Evam Prodyogik Vishwavidyalaya," shall be
substituted.

187_RPH_Data 4 Vidhaika Folder (Adhiniyam_2019)
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Amendment of 4. n section 11 of the principal Act, in sub-section (1) for the words "a

section 11 committee consisting of a representative of the Board chosen in the prescribed manner
and two other members appointed by the State Government.” the words “"a search
committee consisting of an ex. officio member of the Board i.e. the Secretary/Principal
Secretary/Additional Chief Secretary of Agriculture Education & Research Department
and two other members appointed by the State Government.” shall be substituted.

Amendment of the 5. In the Schedule to the principal Act, in serial no 2,—
schedule
(a) in a column 2 for the words "Narendra Deva Krishi Evam Prodyogik

Vishwavidyalaya" the words "Acharya Narendra Deva Krishi- Evam Prodyogik
Vishwavidyalaya," shall be substituted; ‘

(b} in column 3 for the word ‘‘Faizabad’’ the word ‘‘Ayodhya’’ shall be
substituted.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya Adhiniyam, 1958 (U.P. Act no. 45 of
1958) has been enacted to establish and incorporate Agricultural Universities for the development of
agriculture in the State of Uttar Pradesh. At present four Universities namely the Chandra Shekhar Azad
Krishi Evam Prodyogik Vishwavidyalaya, Kanpur, the Narendra Deva Krishi Evam Prodyogik
‘Vishwavidyalaya, Faizabad, the Sardar Vallabh Bhai Patel Krishi Evam Prodyogik Vishwavidyalaya,
Meerut and the Banda Krishi Evam Prodyogik Vishwavidyalaya, Banda are functioning in the State under
the said Act. To give respect to venerable person Acharya Narendra Deva and implement the decision of
State Government to change the name of district Faizabad as Ayodhya as well as to remove the ambiguity
in the definition of ‘teacher’ under the said Act, and nominate suitable person as a member of Search
Committee for the selection of Vice Chancellor from the Board, it has been decided to amend the said Act
to change the name of the Narendra Deva Krishi Evam Prodyogik Vishwavidyalaya, Faizabad as the
Acharya Narendra Deva Krishi Evam Prodyogik Vishwavidyalaya, Ayodhya, the name of district Faizabad ‘
as Ayodhya and to modify the definition of ‘teacher' along with the provision for constitution of the Search -
Committee, ‘

The Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya, (Sanshodhan) Vidheyak, 2019 is
introduced accordingly. -

By order,
J.P. SINGH-II,
Pramukh Sachiv.
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No. 416(2)/LXXIX-V-1-2023-1-ka-15-2023
Dated Lucknow, August 21,2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Krishi Shiksha evam Prodyogik Vishwavidyalay (Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh
Adhiniyam Sankhya 16 of 2023) as passed by the Uttar Pradesh Legislature and assented to by the
Governor on August 17, 2023, The Krishi Shiksha evam Anusandhan Anubhag is admmlstratxvely
concerned with the said Adhiniyam.

THE UTTAR PRADESH KRISHI EVAM PRODYOGIK VISHWAVIDYALAYA

(SANSHODHAN} ADHINIY AM, 2023
{U.P. Act no. 16 of 2023)
[As passed by the Uttar Pradesh Legislature)

AN
ACT

further to amend the Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya
Adhiniyam, 1958. ' '

IT 1S HEREBY enacted in the Seventy fourth Year of the Republic of India as follows:-

1. This Act may be called the Uttar Pradesh Krishi Evam Prodyogik Shorttitle
Vishwavidyalaya (Sanshodhan) Adhiniyam, 2023.

2. In section 2 of the Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya Amendment
Adhiniyam, 1958 (hereinafter referred to as the "principal Act") for the existing ©f section2of

) U.P. Act no.
clause (1), the following clause shall be substituted, namely:- 45 of 1;58 e

"(D) University means the Gobind Ballabh Pant Krishi Evam Prodyogik
Vishwavidyalaya or the Acharya Narendra Deva Krishi Evam Prodyogik
Vishwavidyalaya or the Chandrashekhar Azad Krishi Evam Prodyogik
Vishwavidyalaya or the Sardar Vallabh Bhai Patel Krishi Evam Prodyogik
Vishwavidyalaya or the Banda Krishi Evam Prodyogik Vishwavidyalaya,
Banda or the Mahatma Buddha Krishi Evam Prodyogik Vishwavidyalaya,
Kushinagar, as the case may be." '

3. In section 2-A of the principal Act,- Amendment of
(a) after sub-section (1-B), the following sub-section shall be inserted, section 2-A
namely :-

"(1-C) Besides the Universities referred to in sub-sections (1), (1-A)
and (1-B) there shall be established, with effect from such date as the
Staté Government may by notification in Gazette appoint in this behalf, a
University at Kushinagar to be known as the Mahatma Buddha Krishi
Evam Prodyogik Vishwavidyalaya, Kushinagar.”
(b) in sub-section (2}, for the words and figures "sub-section (1) or sub-section
(1-A) or sub-section (1-B)", the words and figures "sub-sections (1), (1-A), (1-B) or
(1-C)" shall be substituted.

4. In the Schedule to the principal Act,- Amendmers of
(a) from the entries in column-3 of serial number-2, the wcrds Schedule
"Gorakhpur", "Basti" and "Azamgarh" shall be omitted;
(b) after serial number-5, the following serial number and entries relating
thereto shall column-wise be inserfed, namely :- A .
6. Mahatma Buddha Krishi Evam Gorakhpur, Basti and
‘ Prodyogik Vishwavidyalaya, | Azamgarh Divisions
Kushinagar - ' o
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STATEMENT OF OBJECTS Al\.ID‘ REASONS

The Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya Adhiniyam, 1958 (U.P.Act no. 45 of
1958) has been enacted to establish and incorporate Agriculture Universities for the development' of
agriculture in, and for the benefit of rural people of the State of Uttar Pradesh.

In order to make the benefits of new technology and research in the field of agriculture more
accessible to the farmers of Purvanchal region of the State Uttar Pradesh, and to provide the benefits of
agriculture education to the students of Purvanchal region near their place of residence, it has been decided
to amend the aforesaid Act to establish Mahatma Buddha Krishi Evam Prodyogik Vishwavidyalaya in
district Kushinagar, ' .

The Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya (Sén_sho_dhan) Vidheyak, 2023 is

introduced accordingly.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

-
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